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~ order of 1,500 scooters per month 
and it is expected to go up to 2,500 
scooters per month within six months 
time. The other two firms licensed 
for scooters will also commence pro­
duction sometime in 1961. This is ex­
pected to increase the availability of 
.!Cooters and scooterettes. 

In order to ensure equitable distri­
bution of scooters and scooterettes and 
to make them available to the con­
sumers at fair prices, Government are 
issuing a Sta.utory Order today under 
Section 1B(G) of the Industries (De­
velopment and Regulation) Act, 1951. 
This Control Order sVpulates that 
every applicant for a scooter/scooter­
ette, etc. should furnish a bank guar­
antee of Rs. 250 at the time of re­
gistration. The Order also stipulates 
that no perSOn shall resell the scooter 
for a period of 12 months from the 
date of first purchase except with the 
written permission of the Controller of 
Scooters. The State Governments are 
being instructed to appoint State 
Controllers for this purpose. 

I also lay on the Table a copy of 
the Scooters (Distribution and Sale) 
Control Order, 1960 issued under Sec­
tion IBG of the Indus'ries (Develop­
ment and Regulation) Act, 1951. 
[Placed in Library. See No. LT-2351/ 
60). 

n.06 bra. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

FAMINE CDl'illITIONS IN THE RAYALA_ 

SEEMA AND OTHI!:R DISTRICTS OF 

ANDHRA. 

Shri Vlswanatha Reddy (Rajampet): 
'Sir, under Rule 197, I beg to call the 
attention of the Minister of Food and 
Agriculture to the following matter 
of urgent public importance and I 
request that he may make a state­
ment thereon,:-

'"I'he famine conditions in 1Ih1 
Rayalaseema and other districti 
of Andhra Pradesh and the relief 
measures eontemplated." 

The Deputy MiDIster of Apicalt11r8 
(Shri M. V. Krishnappa): Sir, Ray.­
laseema cons:sts of the four district. 
of Anantapur, Chittoor, Cuddapah and 
Kurnool of Andhra Pradesh. During 
the period from 1st June to 24th 
August, 1960, the rainfall in these 
districts has been 139 mms., as against 
the normal rainfall of 247 mms., or a 
shortfall of nearly 44 per cent. This 
has affected the kharif crops in this 
area and it is aprpehended that the 
produc~ion of kharif crops in these 
districts may be below normal. 

Because of the apprehended short­
tall in productiOn the prices of food­
grains have started hardening in this 
area. In order to afford relief to the 
population of these districts, the 
Andhra Pradesh Government have 
started distribution of rice and wheat 
in these districts. 103 fair price shops 
have already been opened fOr the 
distribution of foodgrains and it is in­
tended to increase the number accord­
ing to the needs. 

The Government of India have so 
far agreed to supply 50,000 tons of rice 
from Central stocks, for distribution in 
the Andhra Pradesh and they have 
also advised the State Government 
that any quan~ity of wheat required 
for distribution will be made avail­
able from the Central reserve. 

The Andhra Pradesh Go\'ernment 
have sanctioned Rs. 17,75,000 for re­
lief works, mostly earth work, to pro­
vide work for the population of these., 
districts. They have also sanctioned 
Rs. 55,000 for deepening of wells. 
Rs. 16,10,000 have been allotted for 
grant of taccavi loans. 

If even now there is rainfall in these 
districts the condition of crop may 
improve. The Andhra Pradesh G01r­
ernment are watching the position 
carefully and will take all necessary 
steps to alford relief 1lo the population 
at these districts. 

I would like to add, Sir, that ius!: 
t...fore coming here I had a talk OV<>lr 

the 'phone with the Andhrs Minister. 
He told me that rains have started J.a 
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fShri M. V. Krishnappa' 
IIOme areas of Chittoor District and 
eome parts of Telangana. But still the 
posotion remains the same. So I have 
agreed and I am going there, because 
some parts of Mysore and Andhra­
both the3e areas-have been affected, 
so that I may arrange speedy des­
patches of foodgrains and take up such 
minor irrigation works as are possi­
ble in these areas wherever they are 
needed. 

Shri Banga (Tenali): Sir, may I 
ask a piece of information? Have not 
Government received any report from 
the Andhra Government about similar 
conditions prevailing in more or less 
the whole of Telangana and a large 
part of the dry coastal districts? Have 
they not also heard how the paddy 
crop has been affected in the three 
deltas of Andhra because of want of 
rains. 

Shri M. V. KrlsImappa: In the tele­
graphic information we did not get 
the details about Telangana. I had a 
talk an hour back with the Food and 
Agriculture Minister of Andhra over 
the 'phone. He told me that condit­
ions in Telangana are also bad. Both 
Rayalaseema-Telangana and parts of 
loIysore are affected now. 

Shrl Ranga: What about the coastal 
areas? 

Shri M. V. Krislmappa: Naturally, 
wherever there is no rainfall the crop 
will be affected even in spite of irri­
gation water. 

Shri Ranga: May I ask, Sir, if the 
hon. Deputy Minister will take ad­
vantage of his forthCOming visit there 
to ClOVer the coastal areas as well as 
Telangana to satisfy himself about. the 
needs of those areas and see what 89-

sistance can be given by the Centre? 

Shri M. V Krishnappa: Certainly. 
We have no ~ch distinction. Wherever 
there is distress I will certainly go. I 
"ill ,0 to Chlttoor, Anantapur, Cudda.. 
j.ah, p&lU of Telan,lIDA and the coutal 

districts. If really ther.o is any need 
I am prepared to go. If there is need 
for my presence there, I am prepared 
to go. Otherwise, I want to settle 
things in the headquarters itself. 

Shri Thirumala Bao (Kakinada): In 
view of the fact that there are wide­
spread famine conditions both in 
Telengana and Rayalaseema and also 
on the up~oastal districts, and as the 
crops are withering away even in 
those places where there was assured 
water supply, may I know whether the 
Andhra Government apprised the 
Central Government of the seriousness 
of the situation so that drastic steps 
could be taken about the situation? 

Shri M. V. Krlshnappa: That wu 
the posiion a week back. Since the 
last three days, after Vinayaka Chat­
urthi, things have improved. There 
have been very good rains in some of 
the areas in the delta region and the 
delta regions will improve. Also, Tele­
gana and Rayalaseema conditions will 
soon improve. But, if there is any­
thing needed, we are prepared to take 
all measures. 

Several Bon. Members T()8e-

Mr. Speaker: The matter is 
respect to Rayalaseema. They 
also be allowed 0 put question. 
Viswanatha Reddy. 

with 
must 
Shri 

Shri Viswanatha Reddy: May 
know whether a!ly attention has been 
bestowed to t.l:le question of supply of 
fodder to the cattle, as a measure of 
relief? 

Shri M. V. 'KrIshnappa: I told the 
Andhra Minister that the fodder que,­
tion in RayaJaseema is a very im­
portant one, because Rayalaseema has 
been suffering from fodder shortage 
always. He is likely to take some 
steps regarding fodder. I will be g0-
ing there. On the 8th I will be in 
Andhra. 

Shrl VeDkatullbbalah (Adon!): May 
I know whether reports have been re-
ceiYed tha' the Tunpbhadra .:ralNt 
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also has been gravely a1fected and 
that thousands of acres are not being 
irrigated now? May I know also 
w1hether they are contemplating the 
institution of a committee to avoid 
such recurring famines in those areas? 
Since 1951, it has become a regular 
feature, namely, this famine, in those 
parts of the country. There is also 
scarcity of fodder. 

Shri M. V. Krlshnappa: The Rayal­
aseema area is one of the chronically 
scarcity a1fected areas; once in three 
or four years it generally occurs there, 
and major irrigation features like 
high level canals and others are built 
there to avoid difficulties. But it takes 
a long time. Especially in the dis-
tricts of Chittoor and Anantapur, there 
is no major irrigation. The only 
remedy is to take up more minor irri­
gation, digging of wells, desilting of 
tanks, restoration of tanks, etc. Also, 
some industries could be started, and 
alternative employment should be 
provided to the people. As far as I 
am concerned, I am prepared to help 
them by diverting more funds for 
minor irrigation to that area. 

Shri Thlrumala Rao: The hon. Min-
ister was pleased to say that there 
were some rains recently. In spite of 
the rains, Vizagapatam district and 
some parts of Rayalaseema suffered 
from want of goOd seedings. Has the 
attention of the Government been 
drawn to the fact that there was no 
seedling, and that there is no possi­
bility of renewing the agricultural 
operations even when there are rains? 
There are no seedlings for transplan­
tation. 

Shri M. V. Krlshnappa: The State 
Government is there. It will try to 
arrange whatever is needed. If they 
want anything more from us, as re­
gards food supplies or any financial 
arrangements, I might point out Ilbat 
every S'ate is expected to have some 
emergency relief fund, and I think they 
tre having it and doing the things 
necessary. The Andhra Government 
have Rs. 75 lakhs at their disposal 

Situation in 
Assam 

immediately to go ahead with im-
mediate relief works. O\'er and abov" 
Rs. 75 lakhs, if the expenditure goes 
above that, then they can come to the 
Central Government for relief. We 
are prepared to help them. 

12.14 bra. 

MOTION RE. SITUATION IN ASSAM 
~ontd. 

Mr. Speaker: The House will now 
take up further discussion of the 
following motion moved yesterday by 
the Prime Minister, namely: 

"That the situation in Assam 
and the Report of the Parliamen­
tary Delegation thereon presented 
to the House on the 30th August, 
1960, be taken into consideration." 

Shri J aipal Singh, who was in pos­
session of the House, may continue 
his speech. 

Shri MahaDty (Dhenkanal): Sir, on 
a point of order. It is this. On the 
30th August, you have been pleased 
to observe, while winding up the in­
conclusive discussion on the point of 
order raised by Shri Tridib Kumar 
Chaudhuri and others, as follows: 

"I shall put off further discus­
sion of this until the actual motion 
comes up here". 

I did not want to raise the point of 
order yesterday because 1 did not 
want to thwart the discussion on the 
motion. (Laughter). But now that 
it has raised grave constitutional 
issues, and ..... 

Mr. Speaker: What is the meaninc 
of keeping qui'e so far and raising it 
now? Half of it was over yesterday. 

Shri Malumty: 1 did not raise it and 
i did not want to raise it because it 
might thwart the discussion on the 
motion. 




